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ORDER

Learned counsel for the petitioner and the Learned counsel for the respondent no. 1 to 3 are
present. What comes to the fore from perusal of the order dated 10.08.2016 is that although the
learned counsel for the respondent nos. 1 to 3 was given two days time to file the reply yet she has not

done the needful within the period stipulated in the order. Therefore, the right to file the reply is closed.

List on 20.10.2016 for arguments

At this stage learned counsel for the respondent no. 1 to 3 appeared before the Tribunal and
stated that she has already on 12.02.2016 filed the reply. Office shall verify the position and report
accordingly. In case the reply seems to have been filed as represented then the learned counsel for the

petitioner shall be at liberty to file the rejoinder within a period of 4 weeks.
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